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INTRODUCTION

I Haroon Yusuf, Chairman of the Public Accounts Committee (2001-
2002) having been authorised by the Committee to present this Report on their
behalf do present this report.

The C& AG’s Report for the year ending March 2000 had pointed out
serious irregularities in the monitoring and implementation of the Old Age
Pension Scheme of the Social Welfare Department, Government of Delhi. The
matter regarding indictment of the Social Welfare Department was raised in the
House on 9" April, 2001.Taking note of the sentiments of the Members, the
Hon’ble Speaker directed that the matter be taken up by the PAC on priority
basis and a report to this effect be presented in the House on the first day of the
next session, when held.

The draft regort was considered and adopted by the Committee in its
meeting held on 12 September, 2001.

The Committee wishes to place on record its appreciation of the co-
operation extended to it by the AG (Audit), Delhi, and the Principal Secretary
(Finance) and help and assistance rendered by the Assembly Secretariat in the

timely preparation and finalisation of this Report.

Delhi (Haroon Yusuf)
Dated: 12-9. o) Chairman
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BREPORT

The Old Age Assistance (Pension) Scheme was introduced in 1975 in Delhi by the
Social Welfare Department. The aim and objective of the Scheme is to provide social

~ security cover by way of financial assistance to old persons who are destitute or

disabled. The scheme extends benefits to the persons who satisfy all of the following
conditions:-

a. They should be bonafide residents of Delhi who have attained the age
of 60 years with 5 years relaxation in case of disabled persons.

b. They should not be receiving old age pension from the MCD, the
NDMC or any other source.

c. Their individual income or family income should be below Rs.22,000
per annum.

d. They should be incapable of doing any kind of remunerative work and
should not be supported by relatives.

€ They should have resided in Delhi for more than five years at the time
of making the application.

The MLAs/MPs/Members of SC&ST Board of the NCT of Delhi recommend
the cases for sanction of Pension. The annual quota of such recommendation from
every Member is presently 300 cases and rate of pension under the scheme to eligible
persons is Rs.200 per month payable quarterly.

The Comptroller and Auditor General in his Report for the year ending March,
2000 highlighted the following irregularities.

e There was a woeful misadministration by the Social Welfare
Department of the Old Age Assistance (Pension) Scheme of the
Government of NCT of Delhi.

e The most critical flaw was the routine sanction of pension by the
department on the recommendations of the MLAs, MPs and the
Members of SC&ST Board of Delhi, without exercising any check of
their own as regards eligibility of applicants, as prescribed. Audit
detected sanctions to persons who were either ineligible or were of
questionable eligibility in 37 per cenmt cases in the audit sample
involving pension payments of over Rs. four crore.

e There were cases of multiple sanctions to the same beneficiaries in
1720 cases involving payments of about Rs.24 lakh in 1998 and 1999
alone.

e There were unresolved discrepancies between the data of the Social
Welfare Department and of the Post Offices as regards the number of
pensioners.

e Rs. 85.81 lakh remained undisbursed and unclmmed in Post Offices as
of January 1999.



e Over 10,000 cheques amounting to Rs.1.35 crore remained
" undistributed under the scheme of payment to beneficiaries at their
doorsteps introduced in May 1998.

e The Government did not fix any responsibility for the grave
administrative lapses nor it took corrective actions so that benefits of
the Old Age Assistance (Pension) Scheme reach the genuine eligible

persons.
1. Paras 3.171 & 3.172 :Social Welfare Department paid over Rs. four crore

to 37% beneficiaries in the test checked sample, who were ineligible or were of
doubtful eligibility. The main categories of doubtful eligibility or ineligibility were
as follows :

a. In 3066 cases, valid proof of age was not attached and the
department accepted ration card as proof. In 2060 of these cases
even the age indicated in the ration card was below 60, and in 1006
cases the age was altered by cutting or overwriting.

b. In 5328 cases the department sanctioned pension despite the
complete absence of details, or incomplete details relating to family
income, and in 428 cases pension was given to persons crossing the
income eligibility limit. , »

c. In 1069 cases the particulars had not been certified by the
recommending authority, but the department sanctioned pension
nevertheless.

The reasons given by the Department for these lapses were that the
applications could not be examined properly due to shortage of staff and heavy
workload and that these cases had been recommended by the MLAs and MPs. The
Committee did not accept these reasons because it was felt that if this alone was the
case then the difficulties faced by the Department ought to have been raised at that
time itself before the concerned authorities. However, the Committee recommends
that the Department is allotted suitable manpower corresponding with the increased
workload. Still the fact remains that it is the Department’s responsibility to ensure
that the pensions are sanctioned only to the deserving and eligible applicants and it is
not_proper on the part of the Department to shift the entire responsibility on the
Members and the applicants.

The Department admits that these lapses were also pointed out by its internal
audit and the matter had been referred to the Anti-Corruption Department. Sadly, in
spite of the Anti-Corruption Department submitting its report in March, 1999 the
Department sanctioned pension to 1484 ineligible cases in the year 1999-2000.
Apparently the Department appears to have learnt nothing from its past experiences
and has repeated the same irregularities. The Department, in the meeting held on i
July, 2001 stated that these 1484 ineligible cases had now been cancelled, but
responsibility of the concerned officers/officials were not fixed. The Committee
recommends that strict disciplinary action should be initiated immediately against the
concerned officers/officials responsible for these lapses.
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2. PARA 3.173 The Department did not exercise checks to ensure whether

the applicant was drawing the pension from other sources such as NDMC or
MCD also:

PARA 3.174 The Department sanctioned pension to all applicants merely

on the basis of recommendation of the MLAs without any collateral verification
as required in the Scheme:

The Secretary (Social Welfare) stated in the Committee’s Meeting held on 6™
July, 2001 that the then Lt. Governor, Delhi had given written approval on 15"
October, 1995 to the Social Welfare Minister’s proposal that the Department should
accept the MLA’s recommendation as final and further investigations should not be
resorted to and accordingly the Department was now conducting verifications in only
doubtful cases.

The Committee while appreciating the Government’s faith on the
recommendations of the Members would like to point out that due to lack of resources
the Members cannot be expected to ascertain the particulars of each and every
applicant and especially whether the applicant is also drawing pension from other
sources. The Department has assured that after the process of computerisation is
completed the data of the Department could be matched with that of the MCD, and
NDMC and persons drawing pension from more than one sources would be
identified.

In view of the fact that the Government has placed faith on the MLA’s opinion
the Committee, would like to impress upon the Department to take up the matter with
the NDMC, MCD etc. and share the data base periodically. The Department should
also consider the feasibility of incorporating the pensioners account number in the
Food (Ration) Card or the identity cards issued by the Election Department to avoid
such cases.

2 PARA 3.175 In seven constituencies the Audit found that on an average
over one third of cases, were of guestionable eligibility. The responsibility of the

Department in _checking the was of ount importance, in whi

failed: In the Meeting held on 6™ July, 2001 the Committee was informed that these
cases had been duly recommended by the area ML As and hence verification was not
done. The Committee felt that this reply was not tenable. As stated earlier, the
resources available with the MLLAs for verification are limited. In its written reply the
Department had admitted that proper verification could not be undertaken due to the
shortage of staff and that since 1999-2000 the Department had decentralised the work
among the 10 District Social Welfare Officers and better results had been noticed.



The Committee appreciates the initiative of the Department in its efforts to
streamline the process but recommends that officers/officials responsible for the lapse
pointed out by the C_& AG need to be identified and suitably dealt with.

4. PARA 3.176 SYSTEM OF DISBURSEMENT - The C& AG found that
there was mis-match of the Department’s data of pensioners with that of post offices.
The Department having discovered that a sum of Rs.85.81 lakh remained undisbursed
/unclaimed with various post offices as of January 1999 made little headway in any
further probe in the matter. The Departmental Representative informed the Committee
that approximately Rs. Three Lakh had been recovered and efforts were on to recover
the balance amount.

Thus, in spite of the lapseofmrethantwoandahalfyearstthcpartment
has managed to recover only a fraction of .its funds which is lying unutilised.
Moreover, the figure of Rs. 85.81 lakh was based on the results of test chccks carried
out by the C & AG and the actual figure would be much more.

The Committee recommends that the Department initiate a thorough review of

such cases and take urgent steps to recover the undisbursed and unclaimed amount.
The Department should also explore the possibilities of taking ‘life certificates’ from

the pensioners periodically as was being done in the case of other government
pensioners.

S, PARA 3.177 Audit found that as many as 10881 cheques amounting to Rs.
1.35 crore remained undisbursed. The Committee was informed that the cheques

could not be disbursed due to death, shifting of residence, incomplete addresses etc.,
and that with the approval of the RBI and the Pay and Accounts Office these cheques
had been cancelled.

The Committee while accepting the Department’s clarification would like to
point out that this situation could have been avoided had the Department conducted

periodical review of the pension cases as has been prescribed in the Rules.

6. PARA 3.178 In January 1999 the Department adopted the gxstém of
payment of old age pension through the Flectronic Clearance System, however

11355 pensioners continued to draw pension in cash: The Committee was
informed that the system of cash payments had been completely stopped now.

il PARA 3.17 e Scheme stipulates that the Department would review

cases of old age pension quarterly. Audit noticed that no such review was done:

The Department admitted that periodical reviews could not be conducted
earlier due to lack of staff but assured the Committee that in future it would be done

as adequate staff had been deputed to the Departments.
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8. PARA 3.180 Cases of multiple payment of pension: The Computerisation
of beneficiary details in August 1999 by the Department led to detection of 1720

cases where the Department had issued duplicate and even multiple sanctions to the
same beneficiaries involving payments of about Rs. 24 lakh in 1999 and 2000.

The Department informed the Committee that with the installation of
computers in all its Districts such cases could not recur in future and that the 1711
cases found to be duplicate had since been deleted from its master list.

9. PARA 3.181 Release of pension even in reported death cases: The
Department had no system of periodical review to determine the number of deaths of

the beneficiaries. Audit found that the post offices of Krishna Nagar and Lodhi Road
had intimated the Department regarding the death of 124 and 44 pensioners, still the
Department had failed to take any action for stopping the release of the pension.

The Committee recommends departmental action against the officers
responsible for callous approach and also recommends that the Department ensure

that the system of periodical review is scrupulously followed.

10. PARAS 3.182, 3.183 & 3.184 Departmental physical verification of cash
chest of Financial Assistance Section of the Directorate revealed regular shortage

of cash The C & AG’s report pointed out that the Department did not follow even
basic provision of Receipt and Payment Rules with regard to handling of cash at
Cashier/DDO 1level, such as verification of cash balance in the cash book at the end of
each month and certifying its correctness. Discrepancies were not reported to the
higher officers for thorough investigation.

The Department informed the Committee that the matter was being enquired
into by its Vigilance wing.
The Committee regrets to point out that the enquiry into the lapse which had

been pointed out way back in 1999 was still not completed and recommends that the
process be completed within 3 months and the guilty including the concerned

supervisory officers be brought to book.
SUMMARY OF RECOMMENDATIONS:

1. On the directions of the Committee the Secretary (Social Welfare) agreed
to issue orders that all matters of old age pension scheme would be
disposed off within sixty days of receipt of the application form failing
which the District Officers would be held responsible. Necessary orders
be issued immediately.

2 The Committee had observed that in many instances pension cases were
being delayed due to minor corrections necessary in the application forms.
The Committee recommends that with a view to avoid unnecessary delays
and to save much trouble to the old applicants, all District Officers be
directed to send consolidated lists of the application forms requiring
corrections of minor nature to the area MLAs concerned. Necessary
directions be issued immediately.




3. In order to detect the cases of death etc of pensioners, the Department
 should explore the possibility of taking ‘life certificates’ from the
pensioners as is being done in the cases of other government pensioners. ~

4. To avoid cases where the pensioners are drawing pension from more than
one source, the Department should take up the matter with the NDMC, -
MCD etc. and share the data base periodically. The Department should S
also consider the feasibility of incorporating the pensioners account
number in the Food (Ration) Card or the identity cards issued by the
Election nt to avoid such cases.

. 5 Periodic review of pension cases should be made mandatory and the
Secretary should personally monitor the progress.

6. The Committee feels that the matter regarding harassment faced by the
pensioners in the various Post Offices needs to be taken up with the Post
Master General. Necessary action in this regard be immediately initiated
and surprise checking of the post offices be undertaken with the
cooperation of the postal authorities.

i Departmental Enquiry as recommended by the Committee and the Anti- o
Corruption Department be completed at the earliest.

Action taken report on the recommendations and directions of the Committee -
be submitted within three months of the adoption of this Report by the House. -
.
-
Delhi (Haroon Yusuf)
Dated : : Chairman
%* % %




